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Dr. K.V. Giriraja & Ors. Vs Karnataka State Financial Corporation,
Bangalore Rural Branch, No.197, 1st Floor, 2nd Stage, West Of Chord
Road, Bangalore-560086. (Represented By Its Deputy General Manager) &
Ors

Court: Karnataka High Court At Bengaluru
Date of Decision: Feb. 5, 2025

Hon'ble Judges: Jyoti Mulimani, J

Bench: Single Bench

Advocate: B.N. Maheshchandra, P.S. Malipatil

Final Decision: Dismissed

Judgement

Jyoti Mulimani, J
Sri.B.N.Maheshchandra., counsel on behalf of Sri.Naveen.G.S., for the petitioners has appeared in person.

Counsel for the petitioners submits that a memo has been filed stating that the petition may be dismissed as withdrawn.
Counsel therefore, submits that

the memo may be placed on record and the petition may be dismissed as withdrawn.

When queried, counsel for the petitioners submits that a conscious decision is taken by the advocate on record and the
petitioners to withdraw the

petition and if an order is passed, they shall not seek for recalling the order and will not file the Review Petition.
The oral submission made by counsel for the petitioners and the memo is placed on record.

The Writ Petition is dismissed as withdrawn.



	Dr. K.V. Giriraja & Ors. Vs Karnataka State Financial Corporation, Bangalore Rural Branch, No.197, 1st Floor, 2nd Stage, West Of Chord Road, Bangalore-560086. (Represented By Its Deputy General Manager) & Ors 
	Judgement


